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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JATPUR BENCH : ’

' J'a‘ipur this the 08”’- day of January, 2010
CONTEMPT 9ETIT'§ON NO. 54/2(1(39 '

, N _
GRIGINAL APPLICATIQN NG 347/2067

CGRAM4

. HON'BLE MR M.L. CHAUHAN JUDICIAL MEMBER
_ HON’BLE MR. B L. KHATR;, ADMINISTRATIVE MEMBER

'Rakesh Sharma H- son of Shri’ Hoti Lal Sharma aged abous. 49 years

resident of Ner Jhula Lal Mandir,.Gahgapur City and presently working

" as. Traction Crew - Controller - (TCL), under Chief Traction Crew

Contro“er West Central Ra:lway, Gangapur City now as TLC Kota

APPLICANT o

. (By Advocate: Mr. C.B. Sharma)

VVERSUS_A

1. Shri Madhukar Mesram, Divzsmnal "Railway Manager, West
_-. Central Railway, Kota D:wsmn Kota. - -
2. Shri M.C. Tippal, Divisional Personnel Officer, Wes‘t_Central
- Raitway, Kota Division, Kota.,
3. Shri Rajendra Kurrar leai‘l ‘Senior Divisional Elegtnca. Engmer
(TRG) Waest Central Radway, Kota Diws;or KOta

...... RESPOND‘:NTS o

(By Advocate: Mr. NlLC. Goi/al')-f_.

'ceaeaéaeAL)’

The apphcant has ﬁied thls Contempt Petltlon for tﬁe alieged

b sdevgaldie,
violation of the, 09 10. 2009 and’ as contmued from time to ume The

allegation of the amohcant in the Contempt Petltlon was that'desmte'.
the order passed by this Trlbunai the apphcant IS hot bemg allowed to

© Work on the same. post on wh;ch he was Workmg on 09 10. 2009

-

-



Lot

2,- ﬁotice of this Conterhpt Petii:ionA was given to the respondents.
Tha responaents have ﬂed theh ret}iv therebv smerana conteﬁdin ‘
that as per the order passed by ths Tubunal in MA No. 305/2009 on
09, 10,2009, the apphcat tis conunuou:!y WOFkH“O on the same post on '

which he.is Workmg on 09, 10. 2009 and no pressure is being imDOSEG :

~upon him for oostmg hlm on anv other post. Copy of the reply, which

has been made available to th‘e Bench, is taken on record.

3. In view of the stand taken by ’ch_e respondents, as noticed abbve,

“the present Contempt Petition does not survives now. Notices issued

to the respondents are hereby discharged.

4. With these,obéewations, the Contempt Peté’-cion- is disposed of

with no order as to costs.




